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 के।  रास  के  जारे  में  छापने  क्या  फैसला  किया

 ॥  मैं  जानना  भीरुता  हूं  ?

 lopment  and  Company  Affairs  (Shri
 :  I  beg  to  lay  on  the

 Table  a  copy  of  the  Company  Lew
 Board  (Procedure)  (Amendment)
 Rules,  1966,  published  in  Notification
 No.  GSR.  944  in  Gazette  of  India
 dated  the  24th  December,  1966,  under
 sub-section  (8)  of  section  642  of  the
 Companies  Act,  1956,  [Placed  in  the
 Library.  See  No.  LT-263/67}.

 The  Minister  of
 Shipping  (Dr,  V.  K.  g  ड  Reed to  lay  on  the  Table—

 q  A  copy  of  the  Delhi  Motor
 Vehicles  (Third  Amendment)
 Rules,  ‘1968,  published  in  No-
 tification  No.  F.  3  (18) /65-66

 1986,  under  sub-section
 of  gection  133,  of  the  Motor
 Vehicles  Act,  1939  [Placed
 in  the  Litrary.  See  No,  LT-
 104/67)

 (3)  A  of  the  Annual  Ac-

 counts  af  the  Cochin  Port

 Papers  laid  1270

 Trust  for  the  year  ‘1985-068
 and  the  Audit  Report  th:re-
 Qn  under  sub-section  (2)  of
 gactipn  03  of  the  Major  Port
 Trusts  Act,  ‘1968.  [Placed  in
 Library,  See  No.  LT-05/67].

 I  beg  to  lay  on  the  Table—

 q)  A  copy  of  the  Annual  Report
 of  the  Indian  Council  of  Agri-
 cultural  Research,  New  Delhi
 for  the  year  1964-65.  (Hindi
 version).  [Placed  in  Library.
 See  No.  LT-06/67].

 (2)  A  coy  of  the  Food  Corpora-
 tion  =  (Tenth  Amendment)
 Rules,  1967,  published  in
 Notification  No.  G.S.R.  297  in
 Gazette  of  ‘India  dated  the
 8rq  March,  1967,  चता  sub-
 section  (3)  of  section  44  of
 the  Foog  Corporations  Act,
 3964  [Placed  in  the  Library.
 See  No.  LT-07/87].

 (3)  A  copy  each  of  the  folowing
 Notifications  under  sub-
 section  (6)  of  section  4  of  the
 Essential  Commodities;  Act,
 1955:  —

 (i)  The  Andhra  Pradesh  Rice

 ura  Paddy
 (Restriction  on
 Second  Amend-

 ment  Order,  1968,  publish-
 ed  in  Notification  No.  G.S.R


